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64/2003 §) .
17.12.2003 Adjourned. List again on
19.1.2004 for hearing,
Member (A)
mb
04.03.2004 Judgment delivered in open
Court, kept in separate sheets.
The application is allowed. No order
as to costse. '
Member
mb
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| CENTRAL ADMINISTRATIVE TRIBUNAL
L ‘ GUWAHATI BENCH

- | O.A./RX®XNo. 1i:1 64 of 2003.
o

o : DATE OF DECIsION 04.03.2004.

Jayanta Kumar Kairi

1 .
?..I.O.. .QI.......D.‘....QO...ﬂ0.‘.O..".Q..'..‘.QQCCAPPLICAI\]‘I‘(S)’
oo

‘ Mr.N Chaudhur Mg

ieews Mr.N.Chaudhury, Mr.S.K. & Mr.s.C.Reyal. ADVOCATE FOR THE
o | APPLICANT(S).

! i » | |

i - - =VERSUS~

o

l:oo‘!\dooUtolooorl Oo. p.d}eaog'cg‘?b?¥§:..ooc.tobooctboa‘......oRESPONDENr(S)

feesecesseseseancossss ADVOCATE FOR THE
- RESPONDENT(S) »

LHL HON'BLE MR. K.V.PRAHLADAN, ADMINISTRATIVE MEMBFR.
ThE‘HON BLE

Whether Reporters of local papers may be allowed to see the
judgment ?

i.“ To be referred to the Reporter or not?

-
i

3. 1 Whether their Lordships wish to see the falr copy of the
i | Judgment ?

Whether the judgment is to be circulated to the other Benches ?

. | Judgment delivered by Hon'ble Member (A).
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
Ooriginal Application No.64 of 2003.
Date of Order : This, the 4th Day of March, 2004.

THE HON'BLE SHRI K.V.PRAHLADAN, ADMINISTRATIVE MEMBER.

Jayanta Kumar Kairi
S/0 Late Gurucharan Kairi

Vill & P.O: Atharotilla : . ‘
Dist: Cachar (Assam). -« « o « Applicant.

"

By Advocates Mr.N.Chaudhury, Mr.S.K.Ghosh & Mr.S.C.Keyar;
- Versus -

1. Union of India
Represented by the Secretary
" to the Government of India
Ministry of Communication
New Delhi.

2. The Chief Post Master General, Assam
Meghdoot Bhawan, Guwahati-781001.

3. The Post Master General
Dibrugharh Region, Dibrugarh-l.

4. The Assistant Director (Staff)
. Office of the Post Master General
Dibrugarh Region, Dibrugarh-1.

5. The Senior Supdt.of Post Offices

Cachar . Division
Silchar-788001. . « « . Respondents.

By Mr»A.DeQ Roy, Sr.C.G.S.C.

K.V.PRAHLADAN, MEMBER(A):

This application has  been filed  seeking
compa531onate app01ntment to the post of Extra Departmental
Sub/Branch Postmaster. The father of the applicant was
Extra Departmental Branch Post Master in Atharotilla Branch
Post office, Cachar district and died in' harneesA on
13.5.1999. The applicant submitted an applicétion for
compassionate appointment on 14.6.1999. On'the,base of the
application 'the applieant was provisionally epprovedifor
selecﬁidn subject to recovery ef tﬁe»amount defiauded by
his father while in service. The Assistant Director
(staff), 0/O the Postmaster General, Dibrugarh - Region
by letter dated 20.2.2003 cancelled the adhoc selection of
the applicant in view of the Directorate order vide letter.

NG.17-9/2001-ED&TRG dated 15.2.2001. The relevant portion

Contd./2




.
s

ﬂ{

of the letter is reproduced below:-

"2, . It has come to the notice of_ this
office that in-a few cases dependents of some

deceased EDAs are being given compassionate
appointments, in spite of the fact that the
deceased EDAs were involved in cases relating
to serious financial irregularities and the
disciplinary proceedings would have led to
their removal/dismissal from service.

E%%3E Compassionate appointments, as  the
expression itself implies, is meant as a
gesture of welfare and goodwill by the
Government. Keeping in view the work done by
the former. EDA. Needless to say; such a
gesture would not be at all permissible in
the case of an EDA who was the subject of
departmental proceedings for some wrong
doings. Extension of the aforesaid welfare
measure to the dependent or an EDA dying in
harness can only be Jjustified when the
performance of the EDA was found to be
satisfactory. Any deviation from this norm
would be viewed seriously."

As per the D.0.P.T. O0.M.No.14014/6/94-Estt. (D) dated

9.10.1998.on the scheme for Compassionate Appoihtment the

applicant fulfills the elgibility criteria which is as-
follows:- |

2"(a) The family 1is indigent and deserves
immediate assistance for relief from
financial destitution ; and

(b) Agplicant for compassionate apgointment
should be eligible and suitable for the posts
in all respects under the provisions of the
relevant Recruitment Rules."

T have heard Mr.S.K.Ghosh, learned counsel for

the applicant and also Mr.A.Deb Roy, learned Sr.C.G.S.C.
for the respondents. The office order from the Directorate

dated 15.2.2001 cannot ‘override the provisions of the

'scheme of Compassionate Appointment issued by the D.O.P.T.

dated.9.10.l998. Therefore, the contents of the 0.M. dated

. 9.10.1998 will be the sole criteria for appointment on

Compassionate ground. Therefore, the order dated 20.2.2003
passed by the Assistant Director (Staff), 0/0 . the
Postmaster General, Dibfugarh Division (Annexure-9) stands
quashed and the respondents are directed £oimp1emémtthe

Contd./3



order of 19.4.2000 passed by the Asstt. Director (Staff),

. for Postmaster General, Assam Region, Guwahati.

The O.A. is accordingly allowed. No order as to

costs.

|ov©w

K.V.PRAHLADAN
ADMINIQTRATIVE MEMBER

bb
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In the Central Administrative Tribunal -~ = \{
/ a
Guwahati Bench: Guwahati, - %Q ‘4% >
¥ £
Synopsis | l\. &j

ounuton GU 7 2003
Jayanta Kumar Kairi
VS

\

Union of India & Orsy

1988 Applicant passed H,3,L.C.Examination,

Ammexure-l/Pge,ll .
13,5,1999- Father of the applicant died in harness
having rendered 30 years service as a
Extra Departmental Branch Postmaster
in Atharotilla Branch Ppost Office in the

o stricﬁ of Cachar,

Annexure=3 /Pgel3,

14,6,99~ Bpplicant submitted application for appointment

on compassionate ground,

annexure~-4/Pge 14 to 18
34242000~ Sr, Superintendent of Post Offices, Cachar
Division ,S8ilchar ( R- 5) asked the applicant

for certain materials including photograph
- attested copy of Certificate,

Annexure~ 5 / Pge 19,

mntd.'. Y .‘2/—
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19@4;2000- Compassionate appointment case of the
applicant. provisionally approved by the
Asstt, Director ( Staff) for Psst
Master General ,Assam Region,Guwahati
subject to payment of the defraunded

amount by the father of the applicant,:
Annexure~6 /Pg& 20,1

11,10,02 - &mount was recovered from the gratuity

amount of the applicant by the R- 5,
Annexure- 7 /Pge 21

264/10,02~ Respondent Nog5 intimate to the mother
of the applicant about the deduction mxde

£rom the gratuity,:

annexurte- 8/Pg. 22

20,242003- Bost Master General Dibrugarh Region
Dibrugarh (R-4) issued impugned order to
the application thereby cancelling the
eaflier decision to give compassionate

appointment in favour of the applicant,

Annexure- 9/Pg, 23,

contd,ele3/=
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Applicanyg was selected for appointment
on com?assionate ground under the Policy
of the Govt, of Indialand,thereafter,
violating the Government Policy respondent
issued impugned order 20,2,2003 cancelling
the Selection of the applicant which is .

arbitrary ,discriminatory and violative of

the earlier decision communicated to the

applicant,

.50000 LX)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH ::: GUWAHATI

( An Application Under Section 19 of the Administrative

Tribunals Act,

1985 )

original Application No. 43\4 /2003

BETWEEN

Jayanta Kumar Kairi

- AND -
a

The Union of India & Others

ees Applicant

«++ Respondents

N DEZX

I
SL.No; énnekureé Parﬁiéulars
1 - ' Ap?lication
2 - Verification
3 1 HSLC Certificate
4 2 Caste Certificate
5 3 Death Certificate
6 4 Application dtd. 14.6.99
7 5 Letter dtd. 3.2.2000
8 6 Letter dtd. 19.4.2000
9 7 Letter dtd. 11.10.2002
10 8 Letter dtd. 26.10.2002
11 9 Letter dtd.20.2.20C3
Filed on : ! |A) €8 Filed by,

£y

Advocate

gige Nos.
1 -9

PN

10
11
12

13
1A -1\8
)
2.0
2.
22.

2.3
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; GUWAHATT BENCH::: GUWAHATI

( An application Under Section 19 of the Administraative

Tribunals Act, 1985 )

original Application No. /2003

BETWEEN

JAYANTA KUMAR KAIRI

son of Late Gurucharan Kairi

Village & P.O : Atharotilla

District : Cachar (Assam)

' ees. Applicant
1) The Union of India

Represented by the Secretary to the Govt. of India,

Ministry of Communacation, New Delhi.

2) The Chief Post Master General, Assam,

Meghdoot Bhavan, Guwahati - 781001.

3) The Post Master Genera}l ,

Dibrugarh Region, Dibrugarh- 1.

4) The Assistant Director (Staff)

Office of the Post Master General, Dibrugarh Region,

e Dibrugarh- 1.

Contd...p/z
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5) The Senior Supdt. of Post Offices,
Cachar Division,

S8ilchar- 788001

..+. Respondents

DETAILS OF THE APPLICATION ¥

1. Particulars of Orderrqgainst which this

application is made :

This application is made agahmast the
order No. Staff/33-12f99/RP(L) dated 20.2.2003
issued by Respondent No.4 thereby cancelling the
earlier decision to give compéssionate appointment

in favour of the petitioner/applicant.

2. Jurisdiction of the: Tribunal

The applicant declares that the sub ject

matter of this application is well within jurisdiction
of this Hon'ble Tribunal.

3. Limitation

The Applicant further declares that
this application is filed within the limitation

prescribed under Section 21 of the Administrative

Tribunal Act, 1985.

»

contde..p/3
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4, Tacts of the Case :

4,1.  That the applicant is a citizen of India and

a permanent resident of Assam.

4.2, That the applicant belongs to Other Backward

Class in the State of Assam. He passed HSLC Examination
in the year 1988 Under the Board of Secondary Education,
Assam, Guwahati.

Photocopiesof the passed certificate of

HSLC Examination and a caste certificate are annexed

herewith and are marked as’Annexures-1 & 2 respectively.

4, 3. That your applicant states that his father
Late Gurucharan Kairi was Extra Departmental Branch

Post Master of Atharotilla Branch Post Office in-the .

on 13.5.199;;),

L o Y -

District of Cachar, and he died in harnes

having rendered 30 years &f service under the

Respondents. He left behind his widowyf Smti. sSrikumari

kairi and 5 sons of whom the applicant is the eldest.

There is no Government employee in the family and the
applicant is also unemployed.

Photocopy of the death certificate of the

father of the applicant is annexed herewith and is

marked as Annexure- 3.

cont:do - op/4
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4.4. That the Central Government under the post and

Telecommunication Department has a comprehensive policy
to make compassdonate appointmept in the Group C and
Group D services for widows/sons/daughters of P& T
including Extra Departmental ones, who died in harness
leaving family in indigent ci?cumstances. The said power
to make appointment has been delegated to the Head of
Circle. It is stipuddted that such appointments can be

made if more than 5 years have not elapsed between the

date of application for employment and the date of death

of the employee.

4.5. That as the father of the applicant died on
13.5.1999 leaving the family in ind¢gent circumstances,
the applicant submitted application in prescribed form

before the Senior Supdt. of Post Offices, Cachar Division,

2ikzxk silchare. Thereafter on 3.2.2000 the said Respondent

e il . o e

No.5 asked for certain materials including photograph,

i e =t

attested copy.of.SChool Certificate etc. The applicant
accordingly furnished the same ﬁhereupon the Assistant
Director (Staff) on behalf of the Respondent No.2 informed
the Respondent No.5 endorsing a copy thereof to the
applicant that the Committee provisionally approved the
case of the applicant for compassionate appointment
subject to payment of the amount allegedly defrauded

by his father Late Gurucharan Kairi. Be it mentioned here

931“-&1”‘7“’)"7;\ e I oin’ contd..p/5
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(5)

that after bhe death of the father of the applicant

his family were informed that an amount of Rs.29851.75 p.
was defrauded by Late Gurucharan Kairi. The mother

of the applicant, therefore, requested the respondents
to deducﬁ this amount from the retiral benefits of

Late Gurucharan Kairi and accordingly the said amount
was deducted on 26.10.2002 with intimation to the mother

of the applicant vide letter dated 11.10.2002.

Copies of application dated 14.6.99, letter

dated 3.2.2000, 19.4.2002, 11.10.2002 and 26.10.2002

are annexed hereto and are marked as Annexures- 4,5,6,7

and 8 respectively.

4.6. That your appiicant states that although

the amount as required vide letter dated 19.4.2000
was realised from the family of the applicant and there

is no other due either against the family of the

applicant or on account of Late gurucharan Kairi, the

Respondents have not issued compassionate appointment

letter to the applicant as Extra Departmental Branch

Post Master of Atharotilla Branch Post Office. Rather
the Respondent No.4 by letter dated 20.2.2003 has

cancelled the earlier decision to appoint the applicant

' .
on compassionate ground. The said order has been

passed arbitrarily and in violation of the principles

‘

contd. ..p/6
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of natural justice. The impugned order has been issued

on extraneous consideration contray to the policy of

the Government in this regard.

A copy of the impugned order dated 20.2.2003

is annexed hereto and is marked as Annexure-~ 9.

4.7. That your applicant states that he has been

seriously prejudiced by the impughed order dated

20+ 2, 2003.Under the policy of the Govt. the applicant

is entitled to be appointed as Extra Departmental
Branch Post Master against the vacant post in

Atharotilla Branch Post Office. The applicant has come

to know that the very purpose to deprive the applicant

from his legal due is to favour sohe blue eyed person

of the Respondent No.5. The impughed order, therefore,

is liable to be set aside and the respondents are
liable to be directed to appoint the applicant as

Extra Departmental Branch Post Master at Atharotilla

Branch Post Office.
4.8, That thisapplication is made bonafide and

in the interest of justice.

5. Grounds for relief(s) with legal provisions

S5.1. For that the impugned order having been

‘passed arbitrarily, discriminatorily and in violation

of the earlier decision communicated to the applicant

contde. -p/7
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vide letter dated 19.4.2000 the same is liable to

be set aside and quashed with direction to the
Respondents to appoint the applicant on compassionate

ground as per the decision communicated on 19.4.2000.

5.2 For that the sole condition precedent laid
down in the letter dated 19.4.2000 ( Annexure- 6) being
payment of defrauded amount and the said condition

precedent having been satisfied the respondents are
ves ibin . L
estopped from fﬁee%é*&g from the earlier decision

and as such the impugned order ( Annexure- 9) is
liable to be set aside and quashed and the respondents

are liable to be directed to appoint the applicant

on compassionate ground accordinglye.

5.3. For that the father of the applicant having
died in harness leaving the family in indigent
circumstances and applicant having filed the appli-

cation in time and moreover the applicant having Auu~
eligible and suitable for the post of Extra

Departmental Branch Postmaster, the respondents are

duty bound to give compassionate appointment to the

applicant as prayed fore.

S.4. For that the impugned order being based on

extraneous consideration the same is vitiated.

contde oo .p/8
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545 For that the ‘ground disclosed in the

impugned order being contrary to the policy of the
compassionate appointment the same is vitiated.

5.6 For that the impugned order being violative
of the principles of natural justice the same is

5.7 For that in any view of the matter the
impugned order is liable to be set aside and quashed

and the respondents are liable to be directed to give

compassionate appointment to the applicant as Extra

Departmental Branch Post Master.

Ge Details of Remedies Exhausted

That your applicant states that he has no
other alternative and efficacious remedy thah to file

this application.

Te Matter not previously filed or pending with

any other Court/ Tribunal

The applicant furthér declares that he has

not previously filed/any application, writ petition
or suit regarding the ﬁatter in respect of which this
épplication.has been made, before any Court of any
other authority or any other Bench of the Tribunal

nor any such application, writ petition or suit is

pending before any of them.

contd..p/9
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8. Reliefs sought for :

Under the‘facts and circumstances of the case
the applicant prays that the impygned order dated
20.2.2003 ( Annexure- 9) be set aside and quashed
and the Respondents be directed to appoint the
applicant on compassionate ground as Extra Departmental
Branch Post Master of Atharotilla Branch Post Office
and/or may pass any such further or other order or
orders as this Hon'ble Tribunal may deem £f£it and

proper.

9. Interim relief sought for :

puring pendency of this application, the

respondents may be directed not to £ill up the post

of Extra Departmental Branch Post Master in the

Atharotilla Branch Post Office by anybody except

the applicant.

1o. That this application is filed through
adyocate.
11. Particﬁlars“of the iPO

i) IPO No. : A6 607649

ii) Date of Issue 21 .3. 07

GeP.0. ,Guwahati.

iii) Issued from

iv) Payable at GePe0. Guwahati.

12. List of enclosures

e

As stated in the Index.

. L VverificatioNeeeo.
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VERIFICATION

I, shri Jayanta Kumar Kairi, Son of Late
curucharan Kairi, aged about 34 years, resident of
village & PeQ. Atharotilla, District : Cachar,Assam

do hereby verify that the statements made in paragraphs

1 o 4 and 6 to 12 are true to my knowledge and those

made ‘in paragraph 5 are true to my legal advice and

T have not suppressed any material fact.

and I sign this verification on this the ,L&Lday

or 22 5003,
Qné&*&f\w Iy Hlair

Signature

~
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© DEPARTMENY OF POST::INDIA _
OFFICE OF POSTMASTER GENERAL,ASSAM REGION,

GUWAUATI-781001.

To
 The Sr. $updt. Of Post Oaizces,

Cachar ﬁ?wmecr,
Saﬁchm—ﬁ.
No. Staff/33 12/99/RP

Suly: Compasstonate appointment case of Sri Jayanta Kalr S/O Late Gurucharan
Kairl Ex BPM Atharotila B.O. ,

Dated at Guwahati the 19-04—20.00.

{

Ref:- Your letter no.A1/Comp/Appt§./38/99 dtd.26-10-99.

The CSC has provxsmnally approved the case of Sri Jayanta Kairi

son of Late Gurucharan Kairi Ex BPM Atharotila subject to- payment of the
defrauded atountplease recover * the defrauded amount  from ED

gratuity/severa'nce/EDCGIS
Also complete the past work verification wnthm this month and

-intimate recovery particulars for issuing formal orders.

o

| 52 (p.aTH)
ASSTT.DIRECTOR(STAFF)
FOR POSTMASTER GENERAL
. ASSAM REGION, GUWAHATL.

Sri Jayanta Kairi.
S/O Late Gurucharan Kairi.-
Ex BPM Atharotila for Information.

LS R “ -

Certified to be true .

‘7/1{//\/1 th

Advoca;e

oY
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To

The Sr. Supdt. of Post Offices,
Cachar Division,

Silchar -788001.

No: smff/33-12/99/RP(L) | lbrugarh the 20th Feb, 2003

Fm—mm%

Sub:- Compasslonate appolntment case of Shrl Jayanta Kr, Kairl, S/O tate Guru Charan
Kairi, £x-BPM, Atharotilla BO.

Refi-. Your letter No. A1/Comp dated 5.11.2002,

CO, Guwahati under i's letter No. Staff/16-RLG/92/EDA dated 17.2.2003 has
intimated that the vahdlry of the adhoc decision of the CSC cannot be extended beyond
one year inthe normal procedure. So, the case could not be considered beyond that,
especially after the Dlrectorates order vide letter No, 17-9/2001-ED&TRG dated

15.2.2001 on the subJect Accordingly the case automatically stand cancelléd. The case
has not been approved by the CPMG. - -

The applicant may be informed accordingly.

o

Ny

o (A.B. Seal)
Assistant Director (Staff)
O/O The Postmaster General

Dibrugarh Region

_ Dibrugarh -786001

. T ' : .
o H /}/ Ccvmé/gﬁ}bﬁ“/;g‘/ﬂP c[z’z"]‘d:e&f.?/[og‘,

S eAa E7 Ro - BfA
— 7/
_Jya, 6/%/@ T j,, W/L la

BTHTL A
Certified to be true J

Adv ocate
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- Koiri while in service .
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1
IN THE CENTRAL ADMINISTPATIVE TRIBUNAL

C. A

GUWAHATI BENCH ¢¢¢ GUWAHATI

O.Ae NO. 64 OF 2003

Shri Jayanta Koiri.

.oo;o ceoo éﬁglic%gil_.
- Vs~ _

Union of India & Ors.

XXX RR K GSEOndent-st
- And - ‘

*

In the matter of ¢

Written statemeﬁt submitted by

the réspondentse

The respondents beg to submit a
“bprief history of the case which
may be treated as a bart of the

written statement.

( BRIEF HISTORY OF THE CASE )

1. Shri Jayanta Koiri applicant was provisiogally

approved the case for compassionate appointment subject to

payment of the amount de frauded by his father late Guru Charan -
But the applicant failed to fulfill

the above condition within the stipulated periode.
His father Iate Guru Charan Koiri, Ex-BPM_Atharo-

tille BeOe was involved in various fraud cases and that was
come to light in course of verification of his past service



after his death-.

The defrauded amount of Rs. 29_,851.75 paise was

| credited to the Govt. account by his mother only on 26.10.2002 l/

and still a sum of Rs. 289.45 not yet refunded,

Appointment on compassionate ground is a gesture
of welfare and goodwill by the Govt. keeping in view the work
done by the deceased official. But his father Iate Guru Charan -
. Koiri did not maintain the mﬁze while in service the ad-hoc
decision of CSC especially after the Directorate's order vide
letter no. 17-2/2001-ED & Trg dated 15/2/2001 authomat ically

stand cancelled as communicated by the PMG Dibrugarh letter no.

| Staf£/33-12/RR(L ) dated 20.2.2003, |
| Coy 4 ovlon AT 1502 20l M ANNEXURE=J)

1

;
| PARAISE COMMENTS
\
|
\

| B That with regard to para 1 to 4.3, of the applica-

tion the respondents beg to offer no comments.

13 That with regard to the statement made in para 4.3,
§ of the application the respondents beg to state that(Services

of Ieate Guru Charan Koiri father of the applicant was not

satisfactory. He was involved in fraud case before his death.

4 . That with regard tc the statement made in para 4.4,
of the application the respondents beg to state that as per

‘nomg of the department opbortunity was given to applicant but

| he failed to fulfill the condition .




Y
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-3-
5e That with regard to the statement made in para 4.5
& 446, of the application the respondents beg to state that a
sum of Rse 28945 paise is still due for adjustment which was

‘defrauded by his father Iate Guru Charan Koiri viz . letter no.

F1-4/99-00 dated 29 .4 .2003,

6. That with regard to the statement made in para 4.7,
of the application the respondents beg to state that as already

discussed in brief history of the case.

Te " That with regard to the gstatement made in para 5.1
'$0 5.2, of the application the respondents beg to state that

there was no violation of departmental norms and duestion of

set aside the order does not arise.

8. That with regard to the statement made in para 5.3,
544 and 5.5 of the application the respondents beg to state

that the Department is not duty bound to consider each and

- every cases for compassibnate éppointmen‘b it is to be given only

in very hard end exceptional cases.

‘9. That with regard to the statement made in para 5e6,

of the application the respondents beg to state that there was

' no violation of deparimental normse.

10. That with regard to the statement made in para 57y

]

- of the application the respondents beg to state that since there

| there was no violation of departmental norms the duestion of

. set aside the order does not arise.
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11, That with regard to para 6, of the application

the respondents beg to offer no commentse

12. That with regard to the statement made in para 7,
c;:%f the application the respondents beg to state that the appli-
cant did not prefer any appeal/representation at Higher Ievel

in the department before filing this application.

13, That with regard to the statement made in para
8 & 9, of the application the respondents beg to state that

f;l'.he applicant has no merit and be dismissed.

VerificatiOneeccoccocoe
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I, Shri ‘jj’K:’fg{”(JgA#i%¥A‘\ , presently
working as éi%»ggzﬁf~£HL %&—7%6?59%4“42 EYehas, veing duly

authorised and competent to sign this verification, do hersby

solemnly affirm and state that the statements made in paras

[ 7= | are true to my knowledge and belisf and those

made in para veing matter of recorcs, are true to my

information derived theréfrom and the rest are my humble

submission vefore this Hon'ble Pribunal+ I have not suppressed

any material fact .

and I sign this verification on this th day of

July, 2003,

Deponent.
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